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tax and the foreign travel tax are to be
collected by the carriers themsclves. And,
as far as the tax from the postal articles is
concerned, it is to be collected by the post
offices along with the postage. Since in view
of having uniformity of taxaifon and in view
of the persistent demands made by the hon.
Members here, this Bill has come before
the House and T command this Bill to the
House,

MR. SPEAKER : The question is *

‘““That the Bill to provide for the
extension of certain taxation laws to the
State of Jammu and Kashmir, be taken
into consideration.”

The mation was adopted.

MR. SPEAKER: There bemng no
amendments to any of the clauses, T will put
them all together.

The question is :

“That Clauses 2 to 4, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted

Clauses 2 to 4, the Schedule Clause 1,
the Enacting Formula and the Title
weve added to the Bill

SHRI K. R. GANESH : Sir,
move :

I beg to

““That thc Bill be passed.”

sft wew fagdt sl : Fat adET
& g ad} qaray e Sem Aw &A@ qy
Ty A% a9 §F garey g ?

SHRI K. R. GANESH : As I said, on
the present indications, the levies arc ex
pected to continue for the 1972-73 financial
year.

on Tran: fer) Bill

MR. SPERAKER :

v Are you satisfied
now ?

SHRI ATAL BIHARI VAJPAYEL - T
am not satisfied.

MR.-SPEAKER : The question is :
*“That the Bill be passed.”

The motion was adopted.

13 04 hrs.

DELHI LANDS (RESTRICTIONS
ON TRANSFER) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): 1 beg to move*

*That the Bill to impose certain restric-
tions on transfer of lands which have
been acquited by the Central Govern-
ment or in respect of which acquisition
proceedings have been initiated by that
Government, with a view to preventing
large-scale transactions of purported trans-
fers or. as the case may be, transfers of
such lands to unwary public be taken
into consideration.”

Earlier also there had been a  discussion
on unauthoriscd colonies. Sir, unauthorised
colonies have by and larpe come in because
gsome people who owned the land which had
either been notified for acquisition or even
completely acquired, indulged in unauthori-
sed sales which are being done even to-
day. I am conscious that many of these people
have been duped on this account. The
common citizen who is not aware as to what
is the implication of the Master Pian is
sometimes led to believe that he is getting
cheap land, cheap Jand has been sold to him,
and all that, because those who were selling
were unscrupulous persons. They were sell-
ing it at throw,away prices because they
wanted to get money out of 1t, knowing full
well that the land had been acquired. In

*Moved with the recommendation of the President.
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some cascs even when they filed the cases in
the court they had lost their casgs. In some
cases even the remuneration for the acquired
land had bezen paid. The result of it has been
that about 200 colonies came up in the towns
which should not have come up if the Master
Plan growth had been allowed to continue.
The reesult of all this has been, in the place
where road should have been built, houses
were built, for instance one outstanding
example, one visible example, is this. We
built a bridge across Jumna near the Indra-
prastha Estate. It could not be linked with
U. P. for a number of years because of these
unauthorised colonies. Now we have been
able to clear a part of it and the road is
being connected. But this can be seen time
and again,

There are a number of cooperative societ-
tes who have even paid to the Government
for the land which was allotted to them, but
unfortunately, they had been bypassed by
these unauthorised unscrupulous sales and
transfers of land.

Sir, we have, as I said again and again,
sympathy with those who have been duped.
That is why we have gone into the process
of seeing that in respect of all those colonies
which have come up, they should be given a
second look, and more sympathetically. Some
colonies have already been regularised. We
are having a second look at other colonies
and we are keen that we extend our sympa-
thetic hand to them. But help to them can
be given only if the problem is frozen, if the
process does not continue, because, what
happens is, when you authorise one colony,
4 more colonies come up. The result of that
all is that the problem does not get ‘contai-
ned’, if 1 may say so.

Fortunately, Sir, in Delhi's public life,
all political parties, irrespective of their other
convictions, have been one on this issue that
we must try to sort out this problem. That
is why when T took up this issue before the
elections in Delhi the Jan Sangh Government
also 1n Delhi supported this idea. They said,
we must try to bar this, and this idea was
mooted at that time.

Now, Congress Government is in power,
and they had moved this Bill in the Metro-
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politic Council. Some suggestions were made
for amendments. Onc of the amendments
suggested in the Metropolitin Council was
that if a land is to be acquired under sect-
ion 6, then, the process must be completed
within three years. This we have accepted
and that amendment is incorporated in the
Bill now. That will also lessen the burden on
those whose lands are under acquisition
notice.

Sir, Delhi apart, I have said again and
again, for the country as a whole, including
Delhi, it is very important for us to think
in terms of planned growth, of the entire
urbanisation process for the country as a
whole, Unless we are able to plan our cities;
unless we are able to plan our towns, not
only plan our cities and towns, but also plan
the areas around towns and cities where the
town and city area has to expand, till then,
it will not be possible for us to see that
planned growth comes in. Sir, non-plan
growth of cities can result in what unfortuna-
tely Calcutta has been facing, We have to
stop citics goiag the Calcutta way.

Today, when this process of urbanisation
is going on, today although we have appro-
ximately 12 crores of our citizens living in
the urban areas, this is likely to be doubled
in the next 15 years, So, not only have we
to plan for these 12 crores of people who
are living in the towns today, but we have to
plan for the further increasing population of
15 ciores in the next 15 years For this, new
townships have to be built Our existing
towns have to be stiengthened; our cities
have to be planucd. Not only have we to
plan them, but we have now to start think-
ing how to plan physically, in accordance
with the economic growth pattern. Economic
planning and spatial planning have got to be
coordinated. Unfortunately we have not
given so much importance to it. The result
of it is that unplanned growth have come in
and even the economic pattern of growth has
not looked into this aspect as to what effect
1t will have on the land.

Therefore, Sir, now, when we want to
eontain the inflow of popoulation from rural
life to urban life, it is very important for us
to create employment potentialities in the
villages,
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Sir, it is also important for us to decen-
tralise the magnets of pull, which pull the
population to the towns and big cities, so
that we are able to build new focus of econo-
mic activity outsidc th: major towns and
major cities.

Our cities are swelling and our populat-
ion is increasing. The organisational infra.
structure like the municipal structure, hke
other amenities, water supply and sewcrage
and roads, these are all unable to cope up
with this pressure. Therefore, Sir. it is very
important that we must plan.

For Planning, Mr. Speaker, it is also very
important that we must have an urban land
policy. Because, for urban land policy, 1t is
not only important to plan the urban land.
It is also important to ‘socialisc’ urban land.
Unless we socialise urban land, the land
values will keep on rising. And now, a stage
has come when a middle-class man, and
even a prosperous scction of society, finds it
difficult to buy land. Tt is bectuse land values
keep on rising. The only way of keeping the
land values down is that the land should be
socialised. A part of it can be sold, of
course, to those whn aie afftuent at the mar-
ket values, but then, the weaker sections of
society must be given land for housing on a
subsidised rate, Theielore, a policy hke the
Delln pattern must be extended further.

I am conscious thut when we converted
the freehold into leasehold, a controversy
has been raised about this. Sir, this has to
be looked at not from the pomt of view of
any politics or economics The point has to
be looked at from the urban policy point of
view, Unless there 1s a leasehold policy
unless all the land is socialised. it is impossi-
ble to have a pattern of growth, which 15
con 1lled. If we let shops come wherever
people want to, if we let factories come
wherever people want to, if there is no such
thing as control, Sir, it is impossible for us
to have a planned growth of any towns and
cities. Leasehold is also important, because
in the process of urbanisation, the land
values keep on rising, and the benefit goes
to individuals without any effort on their
part. If somebody had a huge piece of land,
if municipality had connected it with the
road, if sewerage is laid, if an adjoining shop
area is built, if schools and colleges are
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provided, the land values of the plot rises,
The benefit entirely goes to individuals. And,
n this way, in Inda, a very big section of
population has come up, which we can call,
‘Urban-land Rich' who had done nothing to
contribute to society, as such, but had sim-
ply taken advantage of rise in the urban land
values

We must see that this rise in the urban
land values is used for thc benefit of the
community as a whole.

I think, T have once or twice mentioned
in this House that India suffers from a huge
backlog of housing shortage, That huge back-
log is approximately 8 crores for rural and
urban area That means, if we are short of 8
crore units and if 4 to S persoms live in one
unit, approximately, 40 crores of people in
India are living erther without a  house or in
sub-standard house. In the urban area.
the shortage is of the order of about 2
ciores.

Therefore, Sir, out of a population of 12
crores in urban area, 8 to 10 crores of
people are today either living in Jhuegi-
Jhonpri or living in slums, or lhiving in sub-
standard h wses Obviously, the burden of
1t is mostly transferred to the weaker sect-
ions of society. This huge money that is
necded for building houses cannot be met by
any Govanment sources, but one of the
potential sources today is the land itself. 1f
urban land 1s used and the benefit from the
land i used for building up a revolving fund
for housing like Delhi, then there is hope for
the country. I have heen trying to persuade
all the State Governments, and I must say
that the response of the State! Governments
has been good —to see light-—and there is
every hope that not only will the towns be
planned but also legal measures will be taken
to enforce the plans by law and also to see
that the urban land socialistion process is
started so that urban land-use is determined
and the benefit from the sale of urban land
goes to the community as & whole and not
to the individual.

It is in this spirit that ] have brought
this Bill, and | am certain and T am sure
and confident that the House will give this
Bill a unanimous support so that we are in
n position to stop this racketeering and also
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start building cities for the common citizens
in the future which are not problem cities of
tomorrow, and also stop the process of deger-
nation of urban life, if we can through
such Bills,

MR SPEAKER : Motion moved :

*‘That the Bill to impose certain restrict-
ions on transfer of lands wich have been
acquired by the Central Government or
in respect of which acquisition proceed-
ings have been initiated by that Govern-
ment, with a view to preventing large-
scale transactions of purported transfers
or, as the case may be, transfers of such
lands to unwary public, be taken into
consideration.”

SITIR1 BIRFN DUTTA (Tripura west :
Sir, I rise to support the Bill, but this
Bill intends only to check some malpract-
ices in the case of persons sclling the lands
which have been acquired or are in the
process of acquisition. But while introducing
this Bill, the Minister has rightly raised the
problem of urban housing and land develop-
ment of the citics While we are discussing
this Bill, we miust keep in mind that only
by thinking of socialisation of urban land
without giving consideration to the persons
who need houses immediately and those who
are compelled by circumstances to form
unauthorised colonies, the problem cannot be
solved. The plight of those persons must be
looked into, and their solution cannot be
delayed. Due to overcrowding, particularly of
the areas nearby Delhi housing has become
a problem, and Delhi 1s a growing city, and
all the areas within the Delhi Administra-
tion are now a central attraction. So, people
are rushing and crcating, what may be
called, unauthorised colonics. They have
come to stay and live there and earn a liveli-
hood and try to establish themselves in
socitey. That 1s the reason for the existing
situation. The juggi-jhompriwalas are not
going to erect houses by purchasing land
from the owners of those areas which have
been requisitioned or are acquired by the
Government. There are some other sections
of the people who have somec money to
purchase land and they fall upon all those
areas where they can have plots at less cost,
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and in this process some unscrupulous per-
sons come in and sell those plots of land
which you know have eithcr been acquired
or are in the proccss of acquisition. What
will happen to those persons who have pur-
chased from those fraudulent sellers ? From
this Bill, I have got no idea as to what will
happen to them. They will be thrown out.
About them, no thought has been given in
this Bill. The point is that their case must be
considered. Otherwise there will be some
trouble even after the Bill is passed. Even
while trying to restrict fradulent dealers in
land, thete is a tendency to give them some
rope to get out of the clutches of law. The
pioviso to clause 10 says :

“Provided that nothing contained in this
sub-section shall render any such person
liable to any punishment, if he proves
that the offence was committed without
his knuwledge or that he exercised all
due diligence to prevent the commission
of such offence **

This will help the fraudulent dealers to go to
the court and seck a remedy and get out of
the clutches of this law I do not understand
why this provision has becn made. In respect
of another clause, it was explained earlier
that it was after cor.ultation with various
parties that this clause has been inserted,
Clause 7 says :

“Where thc competent authority has
made any order under section 5 refusing
to grant permission to tiansfer any land
or where, an appeal having been filed
against such order, the prescrited autho«
rity has made an order under section 6
confirming such order, then, the order
refusing to grant permission to transfer
such land shall be in operation only for a
period of three years from the date of
the order made by the competent autho-
rity or the prescribed authority, as the
case may be, and thereafter, but subject
to the provisions of section 3, it shall be
lawful for the person who has applied
for permission or his successor-in-interest,
to transfer such land by salem mortgage,
gift, lease or otherwise.”

The period of three years seems to be long.
If the land is to be relcased, and not to be
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taken up by the Government, why should a
person wait for clearance for the sale or
mortgage or transfer of the land for three
years ? In the Explanation 1t has been clearly
stated that if therc 1s any stay order from
any court, it may take more time. Why
should the person be in suspence ? In case
there 1s sale of such property 1n which some-
body has bulit up a house, s he to remain 1n
a period of suspense for such a Jong time °’
1 hope the hon  Minwster wiil consider this
point, Otherwise, generally 1 support the
Bill.

st gagee avae (AWIET)  EOET
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19'30 hus,
[ME. DEPUTY.SPEAKER in the Chair]

*SHRI T.S. LAKSHMANAN (Sriperum-
budur) : Mr. Deputy-Speaker, Sir, I am
grateful to you for having given me an
opportunity to participate in the discussion
on the Delhi lands (Restrictions on Transfer)
Bill on behalf of the Dravida Munnetra
Kazhagam. Finding that the land prices in
Delhi were soaring the Government decided
fifteen years ago to acquire 36,000 acres of
Jand in Delhi Union Territory for the proper
development on planned basis. They also
proceeded to acquire the land. They also
constituted an authority under the name
*Delhi Development Authority’ and through
this organisation the land was being developed
and the developed plots were being sold to
people for building houses and setting up
industrial units, This work of the Delli
Development- Authority is still cantinuing.

Though the land acquisition process 1
going on for some years, we find even today,
in newspapers, advertisements fiom piivate
colonisers offering plots to the people in
Dethi, though thete can be no Icgal sales of
such plots. We also sce in Delhs unauthorised
colonies springing up everywhere. What do
these indicate ? Because of the inept handiing
of the matter by the Dclhi Administiation,
we find the unwary and gullible public are
being cheated by the uasciupulous colonisers.

Whenever land is acquired by Govern-
ment or is sought to be acquired by Govern-
ment, why should not thc Administration
put up notice boaids in the areas acquired or
under acquisition announcing the fact of
acquisition or the intention to acquire ? The
intending buyer of a plot is most certainly
likely to mspect the area in which the plot
was purported to be available, The moment
he finds the notice boards or otherwise comes
to know that the land was acquired by
Government, he would automatically dissusde
himself from going in for that piece of land.
T would like to know whether any steps were
being taken by the Administration to inform
the general public about the areas acquired
or intended to be acquired by Government ?
If this has been done we would not be facing
the problem of illegal transfers of land.
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Sir, T would like to point out here that
the educated and well informed persons would
not be the victims of such illegal transfers by
the private colonisers. It is the poor and
ordinary people who fall a prey to the uns-
crupulous private colonisers. Th: little savings
that they possess after years of toil are sought
to be invested by the unwary people in plots
offered by the private colonisers who offer
attractive terms and ultimately they get
duped. They lose their life-long savings as
well as the plots they were supposed to buy.

This kind of malpractices has been there
in Delhi for the last several years. The hon.
Munister himself has stated that this situation
has assumed serious proportions. 1 regret,
Sir, that thete should have bcen so long 2
deley in bringing forward this legislatiou to
curb the illegal sale of plots by private colo-
nisers, though the Government were very
much aware of the problem for a long time.

Sir, belated though (his measuie is, since
the Government had at last woken up to the
situation facing the people of Dellu and have
brought forward this Bill to cuib the deceitful
activities of the colonisers through law, I
extend my support to the Bill.

With these words, Sir, T conclude.

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Mr. Deputy-Speaker, Sir, the objects
and the aims of the Bill are quite laudable,
acceptable, and there could be no opposition
to that. Furst of all, 1 would like to con-
gratulate the hon. Minister for his exposition
of the aims and objects of the Bill.

Sir, 1 would like to have two or three
clanfications. Firstly, 1 would Iike to draw
the attention of the hon. Minister to clause
2, sub-clause (e) which says :

 ‘Scheme’ means the scheme of acquisi-
tion of land for the planned development
of Delhi and includes any scheme, pro-
ject or work to be implemented in pur-
suance of the provisions of the Delhi
Master Plan as approved by the Central
Government under sub-section (2) of
section 9 of the Development Act.”

*The original speech was delivered in Tamil.
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I think, this sub-clause (e) is so dangerous
that is will destroy all the colonies occupied
by the poorest of the poor around the city
of Dclhi because the Mastor Plun will, cor-
tainly, given the right, the power, to the
Administration to ask these people to go
away under the name of the “*Schemc™,

1 must also remind the hon. Minister
who had said that the Master Plan would be
changed s0 as to not only acconunodate
those who reside in jhugi-jhonpries and have
some sort of peimanent or semi-permanent
roof over their head but that all other ameni-
tics will be provided for them. For that pur-
pose, the Mimster had already made an
announcement thot the Master Plan would
be changed. But here is 2 peculiar provision
which suays that for the purpose of imple-
menting thiy stcheme the Master Plan will be
so operated as to defeat his own  announce-
ment, and defeat his own object, to help the
poor and needy who arc 1esiding in juggies
and jhonpries, a number of them atound the
city of Delhi, under the plea of re-planning
the city. With these words, I support the
Bill.

SHRI 1, k. GUIRAL : Sir, T am very
giateful to the Housc for so much of co-
operation from all sides of the House to the
spirit of the Bil. My hon. fruend, Shri
Bhandaic and another friend from the
opposition have drawn my attention to the
phight of the juggi and jhompri dwellers and
the poorer scctions of the socicty, We have
all our sympathies with them. That is why
we have nheady announced two things.
Furstly, we ate not removiug them until we
provide them alternate accommodation. If we
go for slum improvement scheme, either we
give them built houses or developed plots
with all amenmues provided. But after the
mid-term poll this policy has undergonc onc
mote change, and that change is, as far as
possible, we should not remove them to outer
areas and take them away from their place
of work.

Now we have come out with a new
scheme, called the enviionmiental impiove-
ment schemc for the jhuggi and jhonpri dwel-
lers and slum-dwellers throughout Indin. We
are giving hundred per cent subsidy to local
administrations for provision of basic ameni-
ties like water, elcctricity, flush latrine,
drainage and paved strect, Under this scheme
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Delhi is being given Rs. 23 crores. The
NDMC have submitted some schemes recently
and we have already sanctioned Rs. 25 lakhs,
Other major citics are also being benefited
by this scheme.

One of my friends speaking from the
other side of the House mentioned that there
will be some danger by the proviso to section
10. But before he reads the proviso, 1 would
request him to read section 10 itself. It
refers to offences by companies. If some
limited company has committed an offence
then the main ofticers of that company are
prosecuted, In that Jimited context it is said
that if somebody is able to prove that al-
though he is associated with the company,
he has not actually been & party to the off-
ence, then he can receive the bencfit. But if
an individual commits an offence this proviso
does not apply,

Section 4 has also been refeired to and
it has been said that why we have provided
that the land acquisibon  procecdings should
be finalised in three ycars. Up till now there
1s 0o time limit and that is why sometimes
the land acyuisition proceedings take much
longer than they should have,

We have already acquired a very big
chunk. A total of 73,000 acres of land have
been notified since 1959. The first notifi-
cation covered 34,000 acres and the balance
was nctified from time to time. Qut of 73,000
acies noufied under section 4, about
67,000 acres have been coverd under section
6. OQul of these 67,000 acres about 37,000
acres have been finally acquired and the
physical possession of about 314,000 acres
hits been taken over for planncd development.
Casts where there are stay oiders or areas
where amenities and facilities are not likely
to be extended within a short period have
not been physically taken over. Therefore,
now when we make . commitment, we will
takc over all these within thrce ycais, This,
1 think, will mean all the outstanding grie~
vances in this field should be seliled quickly.

My hon. friend, Shri Ishag Sambhali
asked why we should not mahe it restros-
pective. 1t is difficult to make it retrospective,
because that will involve thousands of small
people, and I am very kecn that smaller
people should not bc harmed by this.
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Section 9 lays down the penalties. But
kindly keep one thing in mind. Morc than
this punishment, we are asking the Registrar
not to register sale deeds which will attract
tlie mischief of this Section. Therefore, we
will be able to prevent this.

It has been rightly pointed out by Shri
Ishagq Sambhali and Shri Bhandare that the
main emphasis should be on the hLousing of

- the weaker Sections. That is why our entire

emphasis on housing policy is this. The DDA
this year is going to build about 20,000
nouses; these house are being built for the
weaker sections of the society predominantly.
We build for those people whose mouthly
income is below Rs. 250; and we build for
those whose menthly income is between
Rs. 250 aod Rs. 600; the maximum is that
we build for those whose income does not
exceed Rs. 1500. Therefore, that emphasis
is being laid.

My hon. friend, Shri Ishag Sambhali, has
rightly pointed cut that minorities do need
protection. I am very much conscious of
it .. The congestion at old Delhi and Jama
Masjid area is to be relieved. Pecople should
be persuaded to come out and live in other
areas. Whatever help and assistance Govern-
ment can give in this, we will provide that.

My last word is about the point which
Mr. R. D. Bhandare made-about the
Master Plan. The Master Plan is a docu-
ment which lays down the pattern of growth.
It also has an in-built provision for revision
because any Master Plan which is not revised
from time to time in the light of the experi-
ence, becomes wooden. No plan, howsoever
good, should be atlowed to become wooden.
Master Plans are made to serve us and we
are not meant to serve Master Plans. That
also does not mean that when we are going
to look at the Master Plan again, we are
going to scrap it or that we are going to
do anything arbitrarily or that any bedy is
going to be licensed to dout its provisions.
The Master Plan will fuaction. The broad
area, the main use, has been determiued, and
it, within that framework, some difficultics
are felt, we will try to remedy them; parti-
cularly, we will Protect the interests of the
weaker sections of the society.
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T am grateful to the members for the
support given to this measure,
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ot o Fo Yo : TEF faQ gaH
FiT A JF KT A TGV TS B

MR. DEPUTY-SPEAKER : The question

“That the Bill to impose ceriain restric-
tons on traisfer of lands which have
been acquired by the Central Government
or in respect of which acquisition pro-
ceedings have been initiated by that
Government, with a view to preventing
large-scale  transactions of purported
transfers or, as the case may be, trans-
ters of such lands to unwary public, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now we
take up clause-by-clause consideration. There
are no amendments to Clauscs 2 to 6.

The question is :

“That Clauses 2 1o 6 stand part of the
Bill.”

The motion was adepted.

Clauses 2 io 6 were added
to the Bill,

Cluuse 7—(Period of operation of orders
of refusal to grant permission to
transfer land)

SHRI DASARATHA DEB
East) : [ beg to move :

(Tripura

Page 3, line 23, —

for “three years™ subsiitute ‘‘one

year” (1)
Page 3, line 28,—

Jor “three years” substitute “one

‘syear” (2)

Page 3,—
aftrer line 27, insert
*“Provided that any person who has been

refused perimission under section 3 or
section 4 of this Act, may transfer his
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land, if he has not been paid compei-

sation for the acquired land within one

year of the date of issue of acquisition

order, and in the case of the land pro-

posed to be acquired, he may transfer

such land if it has not been acquired
within one year of the proposal made
tor acquiring the land.” (3)

In the Bill it is said :

“Where the competent authority has
made any order under section 5 refusing
to grant permission to transfer any land
or where, an appeal having been filed
against such order, the prescribed autho-
rity has made an order under section 6
confirming such order, then, the order
refusing to grant permission to transfer
such land shall be 1n operation only for
a period of three ycars, >

Here, ionstead of ‘three years’,
insert ‘onc year’.

i wanl to

In another case also, instead of three
years, 1 want to insert ‘one year’ because if
grant of perm:ssion has been rcfused for a
particular transfer, that order should remain
valid only for one year. It you put three
vears, and in another three years if you find
that the land will not be acquired, you will
be putting unnecessary hurdless to those
pcople who transfer the land.  That is why
I want this amendment. 1 want a proviso to
be added on the following lines :

‘“Provided that any person who has been
refused permission under section 3 or
section 4 of this Act, may transfer his
land, if he has not been paid compen-
sation for the acquired land within one
year of the date of issue of acquisition
order, and in the cuse of the land pro-
posed to be acquited, he may transfer
such land if it has not been acquired
within one year of the proposal made
for acquiring the land.”

Why I want this amendment is very simple.
Because, in my part I have got a very bitter
experience about these acquisition proceed-
ings. Very 1ecently in our State during the
Bangla Desh war, a large -number of plots
were acquired by the Government for the
purpose of coustructing aerodromes. Most
of these people are very small peasants
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owning | bigha, 3 bighas or 4 bighas and
hike that  Fhese people have not been given
any compensation  Fven to-day when we
approach the Government the simple answer
from the Government is that the acquisition
formities have not been completed and
that 1s why the compensation could not be
paid S0 when these formalities aie not
completed for years to come, these poor
peasants will have 1o wait for getting their
compensation and these poor people cannot
afford to purchase land clsewhere nor they
would be able to cultuvate their land  How
thuse poor people can survive without any
occupation, I cannot understand  That 1s
why I want to put a time hmit 4 year, some
restiivtions on the part of the acquiring
authorty that within one yeal this authority
must pay 'he compensation 1 they do not
p1y iy compensation within a year this
man who owned that land should be free to
transfer that lind to some other party That
1s why 1 hive brought this pioviso and in
the cise of the land which s proposcd to
be acyuired, theae also I suggest the same
because I tound o my place, especially n
Inpura, cettan lands have been proposed
by the Government for wwquisiion and they
have 1ssucd the notification to the parties
expressly saying that the Government was
willing to acquuce that land

MR DIPUTY SPEAKFR  This clause
1clates to those Tinds which are proposed to
be acquued

SHR1 DASARATHA DEB  In that
case 1t the acquisition has not been made
for years to come but the man has to wart
for the green signu from the competent
authority who dcquired that land and ulu-
mately atter five years he got the green signal
that the fand 18 not to be acquired n this
case alvo [ want that vven when the Govern
niLnt propose to acquire certain land  there
should be some hmitation that within one
year if that land s not acquired by the
Govunment  the party should be free to
transfer that 1ind  That 1s why my amend-
ment 1 think the Government will consider
the case of these people who are 1n difh-
culties

SHRI1 K GUJRAL My friend Mr
Dub his pointed out the case ol those people
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who have suffered and 1 have full sympathy
with them  And, I think, he 1s justihed m
saying that people have suffered, because,
after acquisition, 1t takes very lopg | am
certain that unless we are able to tone up
our process and ow system, with regard to
land acquisition, our entuc uitbanisalion
scheme would come to nought

SHRIK D MALAVIYA (Domariagany)
Why cannot you do it 7 1n the present situ-
ation, there 1s a sense of wgency now on
almost every front facing us today TIhis notice
for acquisition and then the ulumate acquisi-
tion of land takes so much ume that it
becomes useless Therefore, the hon Minis-
ter should take up this matter very uigently
and try to do something so that the euure
law may be changed for hastening the process
of acquisition

SHRI 1 K GUIRAL 1 would say, 1
sharc the views expressed by my friend, Mr
Malaviya and Mr Deb I think, not only in
Delti but throughout the country, this
mechanism has to be worked as otheiwise
our whole urbanisation policy and the new
type of approach which we are trying to
build for socialisation of land will come to
nought  Unfortunately, 1 am not in a posi-
tion to accept the amendment  Although
we are keen to complete the process in Delhi
nself within a very hmited time, the difficuity
1s that the racketcering that 1s being done,
15 to be stopped Now 1n Delhi, for
nstance we do not want to permit any
private land dealings at all  And, that 1s
the type of system which we want to extend
10 the country as a whole I can tell my
hon friend that we must try to cat short
the period Now 1t 1s put as 3 years
Previously there was no time himit, but now
we have put 1t as 3 years We will try to
cut that also  Regarding the Tripura case
which he mentioned, 1 have taken note of
that I wili get in touch with the concerned
authorities to see thatit 1s fnalised very
soon

MR DEPUTY-SPEAKER  There are
three amendments, Amendments Nos 1, 2
and 3, moved by Shn Dasaratha Deb to
Clause 7 1 will put all of them together to
the vote of the House
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Amendments Nos 1, 2 and 3 were
pitt and negatived

MR DEPUTY-SPFAKER  The ques-
tion 15

“That Clause 7 stand part of the Bill
The motion was adopted

Clauses 7 was added to the Bl
Clauses 8 to 11 were added to the Bill

Clause 1, the Enacting Formuly and
the Title were added 1o the Bill

SHR1 I K GUIRAL I beg to move

‘That the Bill be passed

MR DFPUTY-SPFAKER Motion

moved

““That the Bill be passed

ot sew fagrd mAR (vnfaa)
JATETE WEITA, FIT TG FTAT O FIX
e & fee Y &7 anemd ga A4y @
9 g% W qH G T & 99wt
qea fasm mFaval IW 9T AR
FAT FT YT IY AFE AN ¥ fav T 0
wfipnr ¥ a5t &7 Y Y ad v
¢ 73 g% gg 99w SAEHr @A W&
#ErEg a=et qvg § oAy § fr et A
MY &7 awrr § ) wfard ) wr |
et & st W) aF 7 A @Y
asfta § ag AR A Fhaada v A 2
Igf fara s I AW gl ge
aw gg feafs 1 1w 331 w7 HEME
afe AT W@ &1 wwrAr & famfor WY
IR A T E AT fRatn A
& famin gafsa anF & adt &)
T 1 AT oF a1 eRET wot oSy
fiw a1 argar fas foqriy & fan oa S&
T @ fAT IR ge@ v 97 qETT
s qg wrad ¥ gwear dar o sl
T W #)7 yadifaw &= 6 A 39

JYAISTHA 9, 1894 (SAKA)

(Restrictions on Transfer) 218
Bl
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&, 37 qv mgf ¥ fgwe 4 A ang-
awar g1

SHRI I. K. GUJRAL : I am grateful to
my hon. friend for having raised some per-
tinent issues. I would like to let him know
my point of view on thesc points, particula-
rly the Government's point of view also. I
am in agreement with him that development
must be speeded up. But as he knows as well
as all of us do, development has two parts,
One is the physical mechanics, and the other
is the investment.

The difficulty at the momen* which the
country as a whole is facing particularly in
the sphere of urbanisation is investment. In
Delhi, for instance, we tricd to build up a
revolving fund with the D D. A. We started
with Rs. 5 crores, and now weareata
stage when we have got about Rs. 90 crores.
As money has started growing, the spced has
also come in.

1 just now gave figures about the land
acquired and land developed, and 1 think on
the whole the performance of the D. D, A. has
been reasnnable; I would not sav ‘satisfactory’
because satisfaction must still be achieved,
because even if we build 20,000 houses, the
inflow, as pointed out rightly, 15 about 2
lakhs and the shortfall increases by about 2
lakhs units per year. Therefore, it 15 very
important that the constiuction programme
and the development programme must be
speeded up and I am sure that with the
cooperation of all the eitizens of Delhi it will
be possible for us to speed it up further.
People build definitely out of necessity,
and we have sympathy with the people.
The people who come to the towns
from the rural areas do not just come hike
that but they come herause the employment
potential is unfortunately often sitnated and
stationed in bigger citics and bigper arcas.
That wal why 1 said a little while ago that
urban psanning could only achieve results if
it was closely coordinated with economic
planning. It cannut be bifurcated. That is
why it is very important for us to sec that
we diffuse the means of employment. That
is why the factories and industrirs must
be sent to the villages, and the agra-indus.
s trial pattern must grow so that migration
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can be contained. But even then, there will
te migration, and if that migration is impor-
tant for us, then not only should we plan
Delhi and the metropolitan cities only but
we should plan the regions around to cities
so that filter towns and satellite towns can
be built and people need not come to the
core of the town where cverything becomes
expensive to rehabilitate them. Therefore, it
is a long-term thing, and it is a time-con-
suming thing. But we are not in a position
to meet the whole challenge the whole hog.

SHRI K. D. MALAVIYA : What will be
done to solve this small point but which is
an important part of a very big story ? As
cveryone knows, two lakhs of pepole are
coming every year to settlc here, Ts it possi-
ble for any Government in the present
framework of its limitations to settle them
and make arrangements for water, electricity
and housing and occupation and road and
transport when the whole cost is mounting
up? Therefore, the basic problems invo-
Ived in this should be considercd by Govern-
ment.

SHRI 1. K. GUIRAL : [ hava said here
and also out side and | would like to repeat
agian that the consciousners of urbanisation
is very slow and 1t is coming very slowly in
this country. Tt is very unfortunate that we
have not become wibanisation-conscious
earlicr. Lven in this country where approxi-
mately 72 towns have now got their master
plans, except Dethi, I do not know — perhaps
there may be one or two more towns-—of any
where the master plans are being enforced
even. Even in the mefropolitan cities of
1ndia where master plans have been made,
they have not been given legal strength.
The result of it is that the master plans be-
come onlv academic For instance, let me
give you one example. The degeneration of
Kanpur which is going on fast in the Cal-
cutta way is because of

SHRI K. D. MALAVIYA : Chaos.

SHRI I. K. GUIRAL :  precisely the
fact that master plans are not being enforced.
My hon. colleague Shri Yeshwantrao Chavan
is stting here beside me, and he knows very
well that Bombay is also fast going that way.
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It willbs a great misfortune if after our
cities are allowed to degenerate like this we
deal with the problems as they arise when
we reach Calcutta’s fate. I think it is very
important that urbanisation consciousness
grows; and [ am not for lobbies, but it 1 can
use the word lobby, it is in the sense of
consciousness, and this country definitely
needs an urban lobby, because the urbam-
stion problems must be understood.

14 hrs.

SHRI K D MALAVIYA * The policy
of restriction.

SHRI T K. GUIRAL : Restriction not
in the sense of asking pcople not to come.
Containment can only be on the basis of
some economic plans. It cannot be on the
physical plans basmis. No country in the
world has beenalbe to do it except China,
but 1 do not want that way, because our
system and our society are very differant.

My friend Shri Vajpayee also asked the
question that when the Master Plan is being
revised, which way will it go. The Master
Plan will not be revised aibitrarily. The
Master Plan is a scientific document, based
on studies and its revision will also be on a
scientific basis, based on studies.

1 will give one emmple.[v/\/c had one
chapter in the Master Plin, abcut the growth
of Connaught Place. But when some ateas
grew with the coming up of some multistore-
yed buildings, we realised that we were going
the wrong way.

SHRI PILOO MODY (Godhra) : No,
that is only thc statement of the Prime
Minister.

SHRI I. K. GUJRAL : That is my state-
ment, and Mr. Piloo Mody in Private
agrees with me.

SHR1 ATAL BIHARI VAJPAYEE : He
is an architest.

SHRI 1. K. GUJRAL : Architect only
outside. In his personal life, he builds. in
his public Iife he destroys.

P

The main point that I wished to stress is

that when we think of revising the Master
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Plan pertaining to  Connaught Plhwce we arc
conscious of th* multistoreyed buildings
hiving genevated traffic  problems, sewer
problems. water problems and problems of
parking. Therefure, we a-e revising the Plap
in that context.

Mr. Piloo Mody was invited to a seminar
to discuss this. Uafortunately, Mr. Piloo
Mody seldom participates in serious  discus-
sions. If he had come to that seminar, he
would have had the opportunity of giving
his views on the Master Plan, and the changes
as well,

SHRI PILOO MODY : The seminat was
called at his convenience. Therefore, he
attended it. Had it been called at my con-
venience, 1 would have attended it, Appu-
rently, the orgamisers thought that he was
most important in the scminar and not others
1 cannot help it.

SHRI! I. K. GUIRAL : Mr. Mody must
adjust his private convenience to suit public
convenience, and therefore he must draw his
programme in such a way as 1o suit things
where a bigger cause 1s involved. His Bombay
visit could have easily been postponed.

My friend Mr. Vajpayce had talked about
leasehold and frechold. I ask him only one
question, Wherc does the land come fiome ?
1f I acquire the land fiom an agriculturist,
whom we will pay what we call a social price,
and then we should give 1t to those who build
houses and give it to them on freehold s>
that as the land value rises, they can profit
by it ? Is it justified socially ? Should not
the benefit go to society ? I will give one
example. On the Barakhambla-Curzon Road
area, in the 1930s, the Government gave the
land at Rs. 5,000 per acre. Today the land
value is Rs. 50 lakhs per acre there. Should
the benefit go to thc owner because at one
stage he got the land cheap from us ? Siince
the city is developing, land values are ristng,
Leaschold has an inbuilt advantage that the
cost of urbanisation can be met from the
land itself. I hope my friend Mr. Vajpayee
and his party, know that the elections are
over, will revise their opinion about tlus.

Then, he spoke about refugees. T am a
refugee myself, and T know the pains of being
a refugee much better.
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SHRI PILOO MODY : You do not look
like one,

SHRI I. K. GUIRAL : If I do not look
like one, surely, ncither Mr, Vajpayee nor
Mr. Pilloo Mody look like one; they have
prospered, both of them, because they were
not refugees Therefore, while extending
sympathies. Mr. Vajpvee and Mr. Piloo Mody
must understand that the refugees today do
not want sympathy. They want their due
share, and society has given to them their
due, fortunately in Delhi, and I am proud
that we are able to play our role as progres-
sive sections of society, and we will go on
discharging this, whatever we are called upon
to do.

MR DEPUTY SPEAKFR * The question
is @

“That the Bil! be passed ”

The motion was adopted

14'08 hrs.
MOTION UNDER RULF 388

SvsprNstoN o Rute 74 1N Reserrer or
GrVERAT INSURANCE BusrNgss
(NaTIONAT IRATION) Bir 1

MR. DEPUTY-SPFAKER : Shri Chavan.

SHRI SURENDRA MOHANTY (Ken-
drapara) : I am raising a point of order My
point of order is this Of late it is found that
suspension of the first proviso to rule 74 has
almost become a fashion Every time the
Government comes with this motion for
suspension.

MR. DEPUTY-SPEAKER : There are
two things One is, opposion to the motion
to be moved by the hon Minister and I have
names of a few Members who want to speak
on that. What is your point of order ? If it
is different from that, I shall hear you.

SHRI SURENDRA MOHANTY : Thss is
violative of the rules of procedure. You can
throw the rules of procedure in the waste
paper basket.
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MR. DEPUTY-SPEAKER : That is going
to be considered now.

SHRI SURENDRA MOHANTY : The
second point is this It is a Money Bill_,

MR. DEPUTY-SPEAKER : You are a
senior Member and you have had a lot of
parliamentary background. Is this a paint of
order now ? Let tne Minister move this
motion. You can say these things only at the
oppropriate stage.

SHRI SOMNATH CHATTERIJEE (Burd-
wan) : We do not find any recommendation
from the President

MR DEPUTY-SPEAKER - Tt is there;
it was published on the 27th of this month,

THE MINISTFR OF FINANCE (SHRI
YESHWANTRAO CHAVAN)- T beg to

move *

*“That this House do suspend the first
proviso to Rule 74 of the Rules of Pro-
cedure and Conduct of Business in Lok
Sabha in its application to the motion
for refcrence of the Bill to provide for
the acquisition and transfer of shares of
Tndian msurance companies and underta-
kings of other exicting insurers in order to
serve better the needs of the economy
by securing the development of general
insurance business 1n the best interests
of the community and to ensure that the
operation of the economic system does
not result in the concentration of wealth
to the common detriment for the regula.
tion and control of such business and for
matters connected therewith or incidental
thereto, to a Joint Committee of the
Houses.”

SHRT SFZHIYAN (Kumbakonam) : Sir,
1 rise to oppose this motion on two grounds—
procedural and constitutional Tt is a painful
fact that every day the Government comes
forward in this House to suspend this rule or
that rule Yesterday, there was a motion to
suspend a rule to introduce a Bill with regard
to Aligarh Muslim University. Actually two
rules had to be suspended, the rule to give
seven days’ notice to the Speaker and the
rule to give the Bill to the Members two



